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Das Commission Repory

+
((Shri Yashpal Singh:
Shri D. C, Sharma:
Shri Vishram Pragad:
Shri Bade:
Shri P. Venkatasubbaiah:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri B. P, Yadava:
Shri Bishanchander Seth:
Shri Dhaon:
Shri Onkar Lal Berwa:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhunti:
Dr. L. M. Singhvi;
Shri S, M. Banerjee:
Shri Hem Raj:
Shri Shree Narayan Das:
Shri Solanki:
Shri Narasimha Reddy:
Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri Dinen Bhattacharya:
Dr, Saradish Roy:
«g3. ) Dr. Ranen Sen:
"\ Shri Harish Chandra Mathur:
Shri A, S. Salgal:
Shri Daljit Singh:
| Shrimati Renu Chakravartty:
| Shri Kolla Venkaiah:
| Shri Indrajit Gupta:
| Shri Mukam Chand
Kachhavaiya:
Shri Balmiki:
Shri Mohan Swarup:
Shri Bibhuti Mishra;
Shri K. N. Tiwary:
Shri P. K, Deo:
Shri Gulshan:
Shri Vishwa Nath Pandey:
Shri Krishnapal Singh:
Shri M. L. Jadhav:
Shri Vasudevan Nalir:
Shri Mohammad Elias:
Shri Hari Vishnu Kamath:
Shri H, N. Mukerjee:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
| Shrimati Renuka Barkatakl:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Special Police Esta-
blishment hag been directed to look
into the cases of corruption mentioned
in the Das Commission Report; and
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(b)‘.l! 80, the cases so far investi-
gated into and the action taken there-
on?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
No, Sir.

(b)- Does not arise,

o foy: mragaafe
T & e afaw =Y w fag wew
FEgd Wl off ¥ & 7 35
T 6 4 o whe ¥ 3 A
AR T 8, S g, @Y 9 & faenme
FRATE Y Al A g ?

Shri Hathi: The question ig about
the SPE investigating the case. The
other cases are being investigated by
the Punjab Government.

ot qurare ey : waT & S AT
fF g s W ¥ & fe
faeTs gome ST W g W R &
fr famme ey oy o ?

8hri Hathi: The officer on special
duty who is now investigating into
these cases is at this work. I had a
discussion with Cheif Minister only
yesterday. He feelg that by the 15th
of this month, the special officer will
be able to give a report as to who are
the officers against whom action should
be taken,

«ft wmdw feg fereft : war a<FTe
T g T FRETO Y W femmar
a7 ¢ o dorTe & wad e Wl §TETT
saTy fag #91 & FEwi 7 aga qTa
2w ¥ AET & dw1 A a7 O R W
w1 ¢ W 7% fr ag fegE™ # o
FT AT A F Ao w7 @ E 7

Shri Hathi: As I said, these matters
are being investigated by the Punjab
Government.
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st sitwre ®vw q7av S sfEr
q @ EqE w § A T owa Wl §
W T Fftwe Y e ¥ o
oAl g, frg d @ WwER §
wifeer & | & ag SeaT Wean § o
I wfuwfat & faas & w8
2T ISAT T |

Shri Hathi: This investigation which
is being done by the Specia] Officer
will naturally deal with, 1 think, five
categories of persons—one is Pratap
Singh Kairon himself, second is his
relations, third is officials and non-
officials whose names have been men-
tioned by the Commission, four this
non-officials whose names have ben
mentioned in the Commission’s Report
and fifth ig officials and non-officials
whose names are not mentioned but
who may have to do something by way
of illegal or improper conduct or work
of commision or omission quring the
investigations.

= TR AT AER ST S
T guETd # S oo w g fE
st 430 ¥ of @ ¥ dra dvg ¥ T
& fad gy geofa a9 e Y S
®T W@ A ? g7 Ay WY Famar s
I F foreyy & Y et Tw aray § 7

o R ¥ oam ®
L 0 S 1 e S S
But the .Government is looking into
that.

- st TRTTAT &0 gfER ¥
T & AA-FHT FY A FE & o0
faw waem 7 O fw s fge
g IwFF A ot wfagdd ?
7 78 6 ¢ fF 30 afa & axei &
WA-HT ¥ q9q w7 7 fear g ?

Mr, Speaker: He wants to know how

far the progress of that investigation
has advanced.
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Shri Hathi: I have no information,
So far ag tax evasions are concerned,
officials of the Finance Ministry are
looking into it.

Shri P, Venkatasubbaiah: Pending
final report of the Special Officer, n:ay
I know whether any request has been
made by the provincial government
to loan the services of some central
officers to be posted in Punjab so that
the officers who are under cloud as
per Das Commission’s Report may be
kept under suspension?

Shri Hathi: So far we have not re-
ceived any request for the services of
many officers. They wanted an officer
for conducting the enquiry into all
these, and that we have already given.

sft %o Ao ATy : TETE B wTETE
%Y gfte ¥ @y gu 1 I aF R A
Ifaq 7@ awwdt & f& T WA
# foE & seEe o WY TR Y,
g wifque TEFET F g A FU I
@g ¥ ¥ g wa ey ?

Shri Hathi: No. A specia] officer
has been deputed from here and he is
looking into it.

=t sermire et g
Foy g § o fom feam R,
fm & g@Er e frarw
sfufrw # o 5 ¥ s fafaeest
%1 ofedt® Gaw<H, HIH-daH], T A H
T T § | gi £ & ag foa
AR 37 F qEfmt o o angEm,
oY itz #Y Fearé & o) froed faeer €,
T I F SR 9T IT I HHA AT
ey s 7

W RN : I A TR AT
w §aw §

oft i sreat : 9 Wy T
) g wom %
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W g ;g FAT @i g fe
q@+ AT TEW G E )

ot ST et ¢ 99 9T A
T 4 feg w € swfed ¥ @
W 9% @ E |

Mr, Speaker: Application of a law
cannot be asked here. That is for the
Law Ministry to decide,

Shri Hari Vishnu Kamath: Have
reports been received that the inves-
tigations by the Special Police Estab-
lishment are being hampered by the
destruction of or tampering with re-
levant files, and as a part of the fol-
Jow-up action does Government pro-
pose also to confiscate the ill-gotten
assets of the former Chief Minister
and debar him from public office?

Shri Hathi: If I heard the hon.
Member aright, he said “investigations

by the Special Police Establishment
are being hampered”.
Mr. Speaker: Pending investiga-

tions, he feels that some files and
documents are being destroyed,

Shri Hathi: The Special Police Es-
tablishment are not looking into this
case at all. The Punjab Government
has not proposed to hand this over to
the S.P.E. It is for the Punjab Gov-
ernment to take the necessary steps.

Shri Harl Vishnu Kamath: Investi-
gations by the S.P.E. are being ham-
pered.

Mr. Speaker: No investigation is
being done by the S.P.E.

Shri Hathi: They are not doing it.

Shri Hari Vishnu Kamath: The spe-
clal officers appointed are doing it.

Mr. Speaker: That is by the Pun-
jab Government.

Shri Hari Vishnu Kamath: The
second part of the question may be
answered.
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Mr. Speaker: Will he kindly resume
his seat? I will give him an oppor-
tunity later.

Shri Kapur Singh: May I ask in all
humility . . .

Mr. Speaker: Why “in all humility”?
Every member has the right to ask
questions.

Shri Kapur Singh: It is a question
which I have to ask in all humility
as you will find when I proceed with
the question. May I ask why the
hapless public servants of Punjab are
being subjected to unconstitutional
double jeopardy in the sense that
those who did fall with the wishes ot
the ex-Chief Minister are about to
be penalised by the Government and
those who did not fall with the wishes
of the ex-Chief Minister were then
penalised by him?

Shri Hathi: It is too general a
question. I cannot reply to it.

Mr. Speaker: What I have under
stood is, if they had refused to obey
the orders of the Chief Minister, then
they would have been penalised by
him immediately and some action
would have been taken. If they had
obeyed his orders, they are being
penalised now. Is that the ques-
tion?

]

Shri Kapur Singh: Yes, that is the

question.

Shri Hathi: If the officers have
done the right and proper thing they
would not be penalised.

Mr. Speaker: I can appreciate the
humility now.

Shrimati Renuy Chakravartty: While
going through the Das Commission
Report we find that there is a lot ot
material which has to be investiga-
ted which Shri Das himself said he
could not investigate in detail. May I
know why the Central Government
has not taken upon itself the respon-
sibility of directing the Special Police



559 Oral Answers
Establishment to start investigating
the case immediately after obtaining
all the relevant flles and papers?

Shri Hathi: The Special Police Es-
tablishment Act does not provide for
the SPE looking into a case in a
State unless the State Government
requisitions the help of SPE.

Shri Harl Vishnu Kamath: In view
of the grave indictment by the Das
Commission, does Government pro-
pose, as a part of the follow-up
action, to confiscate the ill-gotten
wealth of the former Chief Minister
and also debar him from public office?

Shri U. M. Trivedi: Under what
law? Ed

Shri Hathi: That will depend upon
the report of the special officer after
his enquiry.

Shri P. R. Chakravertl: In view of
the historic findings of the Das Com-
mission, what action has been taken
against the persons directly involved
pending finalisation of investigation?

Shri Hathi: As I said, action can be
taken only after the receipt of the
findings of the Special Officer.

oft swrerefre sresft : & s & qeAT
argat § e w & R wdfeaw w e
R X fegoars fear ¥

WO WENY : T TE TBT AT qhAT
t e Wik e T o3 ang dem
TE

oft sywrenfre el ¢ & g AT
argaT g f6 o £ & folg & o
o o # AR I F vl 0T ¥
a7 o ma § @ A

WEW AP : 4% A AT M
a0 A, T A TV S qwAT )

oft wemmfe el o fafaest
ot ofsrr gaFE N FSTA F wx § 1
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W R T e nied

&1 HET FT 6 F 57 § Wy & av A,
T UF AR FfEq §, S0 geans
FT @A § | fay  fafqeer & fag
ATRET AT % 31 6 7 @ W oo
3% T 2| T v oA wAfeaw
feera 7 8@ §

ot e sreoft : fafaee 1 a3
FZA T AEAEEAT AN § | gHE FE
oz g T § 5 fafaees ofsms sd=a
AN REQ AT § 1 F 78 T TR
g 5 & 9 favig & omame oz oY &4
R 39 & FeAfwt o wiwgin s«
Elou e S i

Shri Hathi: If any action is to be
taken against any person and that
action is sustainable under the law,
that will be done.

Dr. L. M. Singhvi: We would like
to know whether there is at present
any proposal under the consideration
of the Government to launch prose-
cution against any of those who have
been found guilty in the Das Com-
mission Report, whether they are
politicians or public servants?

Shri Hathi: As I said, the Special
Officer is collecting the relevant facts
mentioned in the Das Commission
Report from various files. He would
be submitting his report by the 15th
of this month. Then prosecutions or
departmental enquiries will be started.

Dr. L. M. Singhvi: On a point of
order, Sir.

Mr. Speaker: No action can be
taken simply on the findings of the
Das Commission. There is a follow-
up proceedings. That is being done.

Dr. L. M. Singhvi: We want to know
whether it is one of the terms of re-
ference and whether it falls within the
scope of the officer investigating to
suggest that prosecution may be
launched. Is there any proposal
under the consideration of Govern-
ment?
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Mr. Speaker: Is that also included
in the terms of reference? Will the
enquiry officer be able to make re-
commendations that such-and-such
action should be taken against such-
and-such officer?

Shri Hathi: In fact, he hae recom-
mended it in certain cases;in certain
other cases he is going to recommend
it. As I said, by the 14th or 15th he
will be dealing with nearly 6 to 7
cases which are mentioned in the Das
Commission Report.

Shri Nath Pai: One hears everyday
in the papers about a crusade against
corruption that is being waged by
the Home Minister with might® and
main.

“Mr. Speaker: It should not be so
long.

Shri Nath Pai: With all humility,
I clarify. This particular jnstance is
a crucial test of his efforts in that
direction. May I know whether in
the light of the recommendations of
the Santhanam Commission the Gov-
ernment is contemplating to give
effect to the recommendation that
those who have been found wanting
in integrity are made (a) to retire
compulsorily from political life, and
(b) to disgorge the ill-gotten wealth
which they accumulated as a result of
the abuse of the public office which
they held? Are the Government and
the Home Minister giving effect to
those recommendations in this parti-
cular case?

The Minister of Home Affairs (Shri
Nanda): So far as action is concern-
ed, that has to be taken under the
terms of the law, whatever law is
applicable. As regards confiscation
etc, nobody can do like that  arbit-
rarily; nothing can be done in this
country. The law has to prevail. So
far as public life is concerned. ‘hat is
not a matter which can be answered
here in these terms. The Santhanam
Commitee Report has been very
fully considered—many of the recom-
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mendations have been adopted; a few
are under consideration. There will
be occasion for me to let them know
whatever has been done.

Shri Nath Pai: What about imple-
menting them specifically?

Shri Nanda: Implementation also is
in progress.

Shri Harl Vishnu Kamath: They are
being quietly shelved.

Y qpererw : & @ SRR wTEAT
g1 ot sur et A srEraTaT
FeE® X@IDEAFT AL

weTRA WEAT ¢ Ug AT ALY |

ot cemarr e A &
beau ggusﬁr&wmuﬁ
FETITAT FEE® A T A A for @
fram wfamw &7 fod @ s
& 9EF IIT @ g9 ¥ o Ny WK
mﬁuﬁaﬁﬁwﬂmlﬁm
wrga g fr g wEm g9W A Ag
e ol ar Agy e ?

worw wgww W W W R,
WTTEY T AT ALY |

Abolition of Privy Purses

( Shri Yashpal Singh:
Shri Surendranath Dwivery:.
Shri Vishram Prasad:
Shri Bade:
| Shri Indrajit Gupta:
Shri Bagri:
Shri Vidya Charan Shukla::
| Shri Hem Raj:

*64.

Wil the Minister of Home Affairs
be pleased to state:

(a) whether Government have
reconsidered the question of abolition
of privy purses lo ex-rulers; and

(b) whether any legislation is pro-
posed to be /ntroduced in this con-
nection?





